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CASE LAWS

| ARBITRATION

Delhi High Court lays down guidelines for insufficiently stamped arbitral awards

M/S URC Construction (P) Ltd Vs. Airports Authority of India, Dated: 01.09.2026, (MANU/DE/6484/2026:
2026:DHC:7351)

The Delhi High Court has directed its registry to impound insufficiently stamped domestic arbitral
awards, ruling that delayed payment of stamp duty cannot cure the defect, and the statutory
penalty cannot be waived or reduced.

| BANKING

Supreme Court: Banks Can invoke SARFAESI for loans acquired from NBFCs

Kotak Mahindra Bank Limited Vs. Trupti Sanjay Mehta and others, Dated: 02.09.2026,
(MANU/SC/0979/2026; 2026 INSC 943)

The Supreme Court has observed that banks can invoke the SARFAESI Act, 2002, to recover debts
assigned by NBFCs, even if the NBFCs were not covered under the Act when the loans were
originated.

Supreme Court acquits former Indian Bank Manager, calls CBI Case ‘Fabricated’

V. Balakrishnan Vs. State Rep by the Deputy Superintendent of Police, Dated: 01.09.2026,
(MANU/SC/0972/2026; 2026 INSC 936)

The Supreme Court has acquitted a former Indian Bank Branch Manager in a 1991 loan fraud case,
holding that the CBI failed to properly frame and prove its case. The Court also sought a report from
the bank over its alleged failure to return surplus auction proceeds to those legally entitled to them.
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| coNTEMPT OF COURTS

Supreme Court: Clarificatory statement does not constitute a binding undertaking for
contempt proceedings

Ras Al Khaimah Investment Authority Vs. Matrix Pharmacorp Private Limited & Anr., Dated:
01.09.2026, (MANU/SC/0973/2026; 2026 INSC 932)

The Supreme Court has observed that a clarificatory statement made in court cannot amount to an
unconditional undertaking for contempt unless it is a solemn, express and unequivocal
commitment intended to be acted upon by the court.

| consTiTUTION

Supreme Court applies doctrine against Reformatio in Peius in Saudi airlines tax penalty
case

M/S. Saudi Arabian Airlines Vs. Union of India & Ors., Dated: 01.09.2026, (MANU/SC/0970/2026; 2026
INSC 933)

The Supreme Court, while allowing an appeal by Saudi Arabian Airlines against a penalty imposed for
delayed payment of Foreign Travel Tax, discussed the doctrine against reformatio in peius, holding
that a party should not be placed in a worse position merely for pursuing a statutory remedy.

Supreme Court: Certiorari can quash a tribunal decision that is grossly perverse

Shri Prakash Narain Sharma Dead Through Legal Representative, Dated: 31.08.2026,
(MANU/SC/0961/2026; 2026 INSC 927)

The Supreme Court has observed that High Courts exercising certiorari jurisdiction under Article
226 may interfere with a Tribunal’'s order where its findings are unsupported by material or
documentary evidence.

J&K High Court: Bar associations are not ‘State’ under Article 12 and are outside writ
jurisdiction

Advocate Abdul Basit Bhat Vs. District Bar Association Shopian, Dated: 31.08.2026,
(MANU/JK/0727/2026)

J&K and Ladakh High Court has observed that writ jurisdiction under Article 226 cannot be
invoked to resolve a Bar Association’s internal election disputes, as a Bar Association or Bar body is
not “State” within the meaning of Article 12 of the Constitution.
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| crRIMINAL

Supreme Court sets aside 21-Year-Old conviction after finding accused was juvenile

Mahavir @ Avnish Vs. The State Of Madhya Pradesh, Dated: 02.09.2026, (MANU/SC/0975/2026; 2026
INSC 942)

The Supreme Court has raised concern over the growing number of cases where claims of juvenility
are being raised for the first time before it, observing that the trend reflects a serious gap in the
understanding and implementation of the Juvenile Justice Acts by the police and courts. The
Court has set aside the 21-year-old conviction of a man after it was established that he was a juvenile at
the time of the offence. The Court held that once his juvenility had been determined by the Juvenile
Justice Board, the High Court was required to deal with his case in accordance with the legal
framework applicable to children in conflict with law.

Supreme Court: Gujarat Prohibition Act Does Not Bar Interim Release of Seized Vehicle
M/S ABC Express Vs. State of Gujarat, Dated: 02.09.2026, (MANU/SC/0984/2026; 2026 INSC 940)

The Supreme Court has observed that Section 98(2) of the Gujarat Prohibition Act, 1949 does not
impose an absolute bar on releasing a seized vehicle to its owner pending trial, even when the
recovered liquor exceeds the prescribed limit. The Court set aside orders denying interim custody
of the truck and directed its release upon furnishing security.

Supreme Court: Guilt cannot be presumed from collusion allegations against
investigating officer
Dhrub Singh Etc. Vs. The State of Bihar, Dated: 01.09.2026, (MANU/SC/0969/2026; 2026 INSC 935)

The Supreme Court has observed that “A faulty investigation cannot inure to the benefit of the accused,
but when there is no reliable evidence, merely because the 1.0 was recalcitrant or a complaint of
collusion was raised against him, the Court cannot presume the guilt of the accused.”

Supreme Court: Multiple cases alone cannot justify an externment order

Vijay Kumar Rajpoot Alias Vijju Vs. State of Chhattisgarh & Ors, Dated: 31.08.2026,
(MANU/SC/0964/2026; 2026 INSC 926)

The Supreme Court has observed that multiple cases alone cannot justify an externment order,
calling it an extraordinary measure. It quashed the order against a man for failure to comply with the
mandatory notice and hearing requirements under Section 8 of the Chhattisgarh Rajya Suraksha
Adhiniyam, 1990.

Supreme Court: Informant’s consent is not required to quash a case settled with the
victim

Anand Kumar @ Sanjay Lalwani Vs. The State of Madhya Pradesh and Ors., Dated: 31.08.2026,
(MANU/SC/0967/2026; 2026 INSC 928)

The Supreme Court has observed that criminal proceedings involving non-compoundable
offences may be quashed after settlement with the actual victim, and the consent of an informant
who is not the victim is not required.
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Delhi High Court: Absence of “Penetration” word in child victim’s testimony no ground
for rape acquittal

State Vs. Munna Kumar, Dated:02.09.2026, (MANU/DE/6476/2026; 2026:DHC:7344-DB)

The Delhi High Court has observed that the absence of the specific word “penetration” in the
testimony of a child victim cannot be a ground to acquit an accused of rape. The Court made the
observation while convicting a man for raping a four-and-a-half-year-old child, stressing that the
victim’s testimony must be assessed in its entirety rather than based on isolated terminology.

Kerala High Court: Kissing a child’s penis constitutes penetrative sexual assault under
POCSO

Thomas Vs. State of Kerala, Dated: 01.09.2026, (MANU/KE/2675/2026; 2026:KER:66530)

The Kerala High Court has observed that kissing a child’s penis constitutes penetrative sexual
assault under Section 3(d) of the POCSO Act, while dismissing the appeal of a convict sentenced to
20 years for sexually assaulting a 14%2-year-old boy.

Kerala High Court: Minor’'s consent or relationship with accused holds no relevance
under POCSO Act

Reji Vs. The State of Kerala, Dated: 01.09.2026, (MANU/KE/2676/2026; 2026:KER:66679)

The Kerala High Court reiterated that a minor’s alleged love affair or consensual sexual relations
with the accused cannot absolve him of liability under the POCSO Act, while upholding his
conviction for aggravated sexual assault.

Delhi High Court: Police cannot pick and choose among accused persons for arrest
Rajkumar Vs. State (NCT Of Delhi), Dated:31.08.2026, (MANU/DE/6355/2026; 2026:DHC:7282)

The Delhi High Court has deprecated selective arrests, holding that police cannot pick and
choose which accused to take into custody. It said the police must clearly state whether they intend
to arrest an accused or not.

Orissa High Court: Article 22(1) arrest rights pre-exist, written grounds ruling not
prospective

Bikram Panda @ Bikram Kumar Panda Vs. State of Odisha, Dated: 31.08.2026,
(MANU/OR/1109/2026)

The Orissa High Court has observed that the prospective operation of the Mihir Rajesh Shah ruling
does not relieve police of the duty to furnish written grounds of arrest, as this right flows directly
from Article 22(1) of the Constitution.
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| FAMILY

Bombay High Court: ‘Joint Parenting’ Not recognised under Indian Law; child welfare
paramount

X Vs. Y, Dated: 01.09.2026, (MANU/MH/5745/2026)

The Bombay High Court has observed that joint parenting’ is not recognized under Indian child
custody laws, where the child’s welfare is paramount, and quashed a Family Court order granting
parents equal 50:50 visitation and vacation access.

Delhi High Court: Husband cannot reopen settled marital disputes to avoid
maintenance liability

X Vs. Y, Dated: 31.08.2026, (MANU/DE/6392/2026; 2026:DHC:7277)

The Delhi High Court has observed that a husband cannot reopen a marital dispute already
decided to avoid maintenance under Section 125 CrPC. It dismissed his challenge to a Family Court
in order to direct him to pay maintenance to his wife.

Supreme Court stresses cooperative federalism between Centre, Tamil Nadu on purse
seine fishing

Fisherman Care Vs. The Government Of India Department Of Animal Husbandry, Dairying And
Fisheries Rep. By Its Secretary And Ors., Dated: 02.09.2026, (MANU/SC/0974/2026; 2026 INSC 937)

The Supreme Court has observed that “Laws, Rules and Regulations addressing the issue of access to
EEZ for fishing using purse seine nets, transiting through the territorial waters of the State have come into
force and are operating. For effective and efficient implementation of these rules and regulations, it is
necessary for the Union and the State to abide by the principle of cooperative federalism. The Union as
well as the State administration, are the duty bearers not only to implement the respective regulations
within their province, but also to ensure that the stakeholders have easy access and efficient clearance of
their applications to pursue their fundamental rights under Article 19(1)(g) of the Constitution of India, of
course subject to reasonable regulations.”

| PROPERTY

Delhi High Court: GPA holder cannot claim ownership and must remit sale proceeds to
principal
Bhisham Mehta Vs. Mrs. Gita Vig & Ors., Dated: 31.08.2026, (MANU/DE/6368/2026; 2026:DHC:7295)

The Delhi High Court has observed that a GPA creates only an agency and does not transfer
ownership inimmovable property. It upheld a decree directing a GPA holder to pay Rs. 1.01 crore to
his sister-in-law’s legal heirs as her share of the property’s sale proceeds.
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| LimiTATION

Supreme Court: Limitation Act inapplicable to revisions under Karnataka Land Revenue
Act

M.R.R. Setty (Dead), by LRs Vs. Government of Karnataka and others, Dated: 02.09.2026,
(MANU/SC/0980/2026; 2026 INSC 944)

The Supreme Court has observed that the Limitation Act, 1963 cannot override the three-year
limitation prescribed under the Karnataka Land Revenue Act, 1964, rejecting a revision that
initiated a fresh land inquiry beyond the statutory period.

| NARCOTICS

Allahabad High Court: Codeine Syrup used for intoxication attracts NDPS Act despite
permissible limits

Bhola Prasad Vs. State of U.P., Dated: 01.09.2026, (: 2026:AHC:181872)

The Allahabad High Court has observed that the Narcotic Drugs and Psychotropic Substances Act,
1985 applies to codeine cough syrup possessed, transported or sold for intoxication, even within
permissible limits, as diversion from genuine medical use removes the statutory exemption.

| servicE

Delhi High Court: University can withhold appointments pending NTA Exam unfair
means enquiry

University Of Delhi and Anr. Vs. Deepak & Ors, Dated: 02.09.2026, (MANU/DE/6458/2026;
2026:DHC:7413-DB)

The Delhi High Court has ruled that a university may defer appointments while probing suspected
unfair means in an NTA recruitment exam, especially where serious doubts arise over the
authenticity of the declared merit list.
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| civiL

02.09.2026

01.09.2026

31.08.2026

| consuMER

01.09.2026

| cRIMINAL

02.09.2026

@,
NEWS IN BRIEF

The Supreme Court has set timelines for reconstituting State Bar Councils and
holding elections for Bar Council of India office-bearers. High Court Chief Justices
must co-opt two women members within two weeks, followed by State Bar Council
elections within three weeks.

The Delhi High Court has held that persons facing Look Out Circulars (LOCs) must
first approach the competent Special Court for temporary suspension to travel
abroad, without affecting the merits of their LOC challenge.

The Allahabad High Court dismissed a plea challenging Rahul Gandhi’s
citizenship and parliamentary membership, after the petitioner failed to submit
evidence supporting his claim that Gandhi holds British citizenship.

The Central Consumer Protection Authority has levied a Rs.10 lakh penalty on
Dial4Trade Technologies Private Limited for advertising ammonium nitrate online
without validating requisite licences or notifying purchasers of legal restrictions,
while displaying blast-related images to draw attention.

The Supreme Court has declined the Enforcement Directorate’s challenge to bail
granted to former DMK member Jaffer Sadiq and his brother in a money laundering
case, while expressing reservations over the High Court’s order.

| CONTEMPT OF COURT

01.09.2026

| cusToms

02.09.2026

The Bombay High Court has commenced contempt proceedings against
Maharashtra Law Department Secretary Dilip Ghumare for allegedly berating
judges and displaying an intimidating demeanour during court proceedings.

The Supreme Court has quashed a Rs 425.27-crore customs penalty on a diamond
trader after finding that the adjudicating authority relied on non-existent or wrongly
cited judicial precedents apparently generated by artificial intelligence.
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| ELECTION

03.09.2026 The Madras High Court has ruled that allegations of EVM malfunction affecting an
election result cannot be examined through a writ petition and must instead be
challenged through an election petition under Article 329(b) of the Constitution of
India.

| ELECTRICITY

03.09.2026 The Supreme Court has permitted NGO Energy Watchdog to join proceedings
against companies accused of illicit electricity consumption, amid concerns over
the reliability of the inquiry conducted by Jharkhand Bijli Vitran Nigam Limited.

I MEDIA AND ENTERTAINMENT

01.09.2026 The Gujarat-based NGO Justice on Trial has withdrawn its Rs.10,000 crore
defamation lawsuit against the BBC over its documentary on Prime Minister
Narendra Modi, alleging reputational harm.

| NARCOTICS

31.08.2026 The Punjab and Haryana High Court has granted default bail to two accused
under the Narcotic Drugs and Psychotropic Substances Act, 1985 holding that
investigation-extension orders issued without notice or hearing cannot defeat their
statutory bail rights.

| sErvICE

01.09.2026 The Madras High Court has held that a daughter cannot be denied compassionate
appointment merely for being married and living separately before her parent’s
death, ruling that such an approach is discriminatory and arbitrary.

News in Brief
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(@\ NOTIFICATION UPDATES
CENTRAL

I RESERVE BANK OF INDIA

Press Release No.: 2026-2027/998, Dated: 31.08.2026, MANU/RPRL/0528/2026

The Reserve Bank of India released the 2025-26 survey results on foreign liabilities and assets of
Indian mutual funds and their asset management companies. The survey showed an increase in
foreign liabilities and overseas assets of mutual funds, with significant investments in the United
States, Luxembourg, and Ireland. Asset management companies also saw a rise in foreign
liabilities, mainly due to increased direct and portfolio investments, with Japan and Canada
being major contributors.

Notification No.: DOR.MRG.REC.N0.217/00-00-011/2026-2027 RBI/2026-2027/249, Dated:
02.09.2026, MANU/RMIC/0424/2026

The Reserve Bank of India has amended the Reserve Bank of India (Urban Co-operative Banks -
Classification, Valuation and Operation of Investment Portfolio) Directions, 2025, to enable Urban
Co-operative Banks (UCBs) to acquire membership of the Indian Digital Payment Intelligence
Corporation (IDPIC) by permitting investment in its equity shares. The amendment also includes
IDPIC among the specified entities in which UCBs may invest in equity shares where necessary for
acquiring membership.

I MINISTRY OF COMMERCE AND INDUSTRY

Public Notice No.: 28/2026-2027, Dated: 01.09.2026, MANU/DGFT/0162/2026

The Ministry of Commerce and Industry has announced the application and allocation process for
the remaining 2,02,550 MT of raw sugar under the TRQ scheme. Eligible millers and refiners can
apply online within seven days, with allocations made daily based on demand and availability. If
demand exceeds the available quota, a pro-rata allocation will be applied.

Press Information Bureau, Dated: 01.09.2026, MANU/PIBU/1075/2026

The Directorate General of Foreign Trade (DGFT) has introduced an automated system for issuing
Free Sale and Commerce Certificates to exporters, aiming to enhance the ease of doing
business. This initiative is expected to reduce processing time and compliance burdens by
minimizing manual intervention, while maintaining necessary verification for certain
applications.

I MINISTRY OF FINANCE

Notification No.: 73/2026-Customs (N.T.), Dated: 01.09.2026, MANU/CUSN/0073/2026

The Sea Cargo Manifest and Transshipment (Third Amendment) Regulations, 2026, issued by the
Central Board of Indirect Taxes and Customs, amends the 2018 regulations, specifically updating
the entry for Sr. No. 6 in the table to "31.10.2026". These amendments come into effect from
01.09.2026.
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Circular No.: 38/2026-Customs, Dated: 01.09.2026, MANU/CUCR/0039/2026

The Sea Cargo Manifest and Transhipment Regulations (SCMTR), 2018, are set to be operational
from 01.09.2026 across various ports in a phased manner. Stakeholders are encouraged to file
electronic messages in the Customs Automated System for efficient cargo clearance, with no
penal actions during the transition phase. The implementation schedule is detailed in Annexure A.

Notification No.: 72/2026-Customs (N.T.), Dated: 31.08.2026, MANU/CUSN/0072/2026

The Ministry of Finance has amended Notification No. 36/2001-Customs to substitute tariff value
tables for specified goods, effective from 01.09.2026. The changes include updated tariff values
for items like crude palm oil, RBD palm oil, crude soya bean oil, brass scrap, gold, silver, and areca
nuts.

I MINISTRY OF CORPORATE AFFAIRS

General Circular No.: 04/2026, Dated: 31.08.2026, MANU/DCAF/0024/2026

The Ministry of Corporate Affairs has extended the Companies Compliance Facilitation Scheme,
2026 (CCFS-2026) until 15.09.2026, allowing companies more time to complete pending
statutory filings. The extension follows stakeholder representations, with all other terms of the
scheme remaining unchanged.

I MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

Press Information Bureau, Dated: 01.09.2026, MANU/PIBU/1078/2026

The Indian government has reduced the sugar stock holding limit for dealers from 4,000 to 2,000
quintals, effective from 15.09.2026 to 30.09.2026, to curb hoarding and ensure price stability.
Exceptions apply to Kolkata, where the limit remains at 4,000 quintals due to regional supply
needs. This measure aims to maintain adequate sugar availability and prevent speculative trading.

I MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

Press Information Bureau, Dated: 01.09.2026, MANU/PIBU/1079/2026

The Commission for Air Quality Management (CAQM) held its 138th meeting to review
enforcement actions, compliance status, and sector-specific inspections across the National
Capital Region (NCR). During the 16-day reporting period, 121 inspections were conducted,
resulting in proposed closures, sealing of diesel generators, and issuance of compliance orders. The
Commission emphasized the need for strengthened enforcement and coordination among agencies
to mitigate air pollution effectively.

Notification Updates
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I MINISTRY OF COMMUNICATIONS

Press Information Bureau, Dated: 31.08.2026, MANU/PIBU/1073/2026

C-DOT has launched 14 indigenous quantum products aimed at enhancing the security of
India's communication networks. These products include solutions for Quantum Key
Distribution and Post-Quantum Cryptography, designed to protect against future quantum
computing threats. The initiative reflects C-DOT's commitment to developing secure and resilient
communication technologies for the quantum era.

I MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY

Notification No.: W-38/6/2025-IPHW, Dated: 31.08.2026, MANU/EINT/0028/2026

Semicon 2.0 provides fiscal and infrastructure support for semiconductor design,
manufacturing, packaging, materials, equipment, R&D and talent development. Eligible
companies, startups and MSMEs may receive funding and incentives, subject to prescribed
investment, revenue, technology and ownership criteria. Design beneficiaries must retain IP and
comply with security and export-control requirements.

Businesses should assess eligibility, align projects with scheme conditions, and monitor ISM for
application windows and detailed guidelines.

I INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY

Press Release, Dated: 01.09.2026, MANU/IRDA/0038/2026

The Insurance Regulatory and Development Authority of India (IRDAI) has proposed a 'Public
Insurance Registry' (PIR) as a Digital Public Infrastructure to enhance the insurance ecosystem's
connectivity, transparency, and efficiency. The PIR aims to facilitate growth, inclusion, and
financial resilience by addressing information gaps and enabling better product discovery,
policy management, and claims experiences. Public feedback is being sought to refine the
framework and ensure its effective implementation.

I MINISTRY OF WOMEN AND CHILD DEVELOPMENT

Press Information Bureau, Dated: 01.09.2026, MANU/PIBU/1074/2026

The Central Adoption Resource Authority (CARA) has launched the Adoption Awareness 2026
theme to promote legal adoption and discourage illegal practices. The initiative emphasizes the
importance of legal, safe, and transparent adoption processes, involving various stakeholders to
ensure child protection and adherence to legal procedures. Year-round outreach activities and
workshops aim to strengthen awareness and coordination at all levels.

I MINISTRY OF INFORMATION AND BROADCASTING

Notification No.: GSR773(E), Dated: 02.09.2026, MANU/INBR/0007/2026

The proposed Telecommunications (Television, Radio and Associated Services) Rules, 2026
outline penalties for various broadcasting violations, such as the unauthorized transfer of
authorizations, offering unregistered platform services, and modifying channel identity without
approval. The draft rules categorize these violations based on their severity, with the aim of
enforcing compliance with broadcasting regulations. The draft rules have been published for
public consultation. Inputs, comments, or suggestions may be submitted by 02.10.2026.

Notification Updates
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MINISTRY OF CIVIL AVIATION

Press Information Bureau, Dated: 02.09.2026, MANU/PIBU/1081/2026

The Union Minister of Civil Aviation reviewed measures to simplify and automate the No
Objection Certificate (NOC) process to promote ease of doing business in the civil aviation
sector. The focus is on making the process hassle-free, transparent, and automated, with minimal
manual intervention, while ensuring aviation safety. The Minister directed the implementation of
these reforms within 15 days to facilitate infrastructure development and economic growth.

MINISTRY OF HEALTH AND FAMILY WELFARE

Press Information Bureau, Dated: 02.09.2026, MANU/PIBU/1083/2026

The Union Health Ministry is enhancing Allied and Healthcare education by introducing new and
restructured degrees under the National Commission for Allied and Healthcare Professions
framework. This initiative aims to standardize curricula, improve professional standards, and align
with global qualifications, thereby fostering a skilled healthcare workforce and providing clearer
career pathways for students.

STATE

PARLIAMENTARY AFFAIRS AND LEGISLATION SECRETARIAT

Notification No.: DPAL 18 SHASHANA 2026, Dated: 01.09.2026, MANU/SNKE/0205/2026

The Karnataka Goods and Services Tax (Amendment) Act, 2026 revises the treatment of post-
supply discounts, permitting tax adjustment through credit notes where recipients reverse
attributable input tax credit. It also expands refund provisions, including unutilised ITC and
specified export-related cases. These changes affect GST accounting, credit-note processing and
refund claims. Businesses should update GST systems and procedures to ensure correct ITC
reversal, credit-note and refund compliance.

LEGISLATIVE ASSEMBLY SECRETARIAT

Notification No.: Vi.Sa.-Vidhayayan-Vidheyak/1-27/2026, Dated: 01.09.2026,
MANU/SNHP/0280/2026

The Himachal Pradesh Goods and Services Tax (Amendment) Bill, 2026 aligns state GST
provisions with the Central framework on post-supply discounts, enabling credit notes where
recipients reverse attributable ITC. It also expands specified refund provisions, including unutilised
ITC and certain export-related claims. The changes will affect GST accounting, credit-note
processing, and refund procedures once notified. Businesses should review GST processes and
prepare for ITC reversal, credit-note, and refund compliance.
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INTERNATIONAL UPDATES

By
\&"p)
| AUSTRALIA

Capital Markets

Australia Moves Toward More Innovative and Globally Competitive Capital Markets

Australia is examining how its capital markets should adapt to technological change, international
competition and evolving investor expectations. On 30th June 2026, the Australian Securities and
Investments Commission released Report 835, Innovation in Financial Markets and Financial Market
Infrastructure, prepared by the Digital Finance Cooperative Research Centre. The Australian Securities
and Investments Commission also convened a roundtable involving 32 participants from regulators,
financial institutions, exchanges, investment managers, digital asset businesses, registries and academia.
Discussions focused on tokenisation, artificial intelligence, market infrastructure, liquidity and cross-
border competition. Participants stressed that Australia needs modern and reliable financial infrastructure
if it is to remain attractive to domestic and international capital.

Company And Commercial

Australian Government Seeks Changes to Make Climate Disclosure Requirements More Efficient

The Australian Treasury has opened a consultation on reforms intended to make the country’s mandatory
sustainability reporting framework more practical and less costly for businesses. The proposals examine
whether the existing assurance requirements should be retained, delayed, or adjusted according to the
maturity of individual reporting metrics. One option would retain limited assurance without moving to
reasonable assurance, while another would postpone the transition from 2030 to 2035. A further proposal
would introduce different assurance levels depending on the reliability and maturity of particular
sustainability information, such as Scope 1 and Scope 2 emissions. The Treasury is also considering
additional guidance on concepts contained in Australian Sustainability Reporting Standard AASB S2,
including the meaning of “undue cost or effort”.

Employment and Labour

Fair Work Commission Advances Formal Work from Home Arrangements Under Clerks Award

The Australian Fair Work Commission has decided to introduce a working from home provision into the
Clerks - Private Sector Award 2020. The decision was issued by a Full Bench on 27 August 2026 in
Working from home - Clerks - Private Sector Award 2020, [2026] FWCFB 225. The proposed
arrangement would create a formal process through which eligible employees may seek to work from
home or another employer-approved location. Requests would need to identify the proposed working
days and be made in writing. Employers and employees could agree to limited modifications concerning
matters such as ordinary hours, rest and meal breaks, shift arrangements and time off in lieu of overtime.
Any agreement would need to record the approved location, working days, commencement date and
arrangements for ending the agreement. The Fair Work Commission is accepting submissions on the draft
determination until 17 September 2026, meaning the proposed provision is not yet the final operative
wording.

International Updates
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Fair Work Commission Introduces Mandatory Safeguards for Generative Artificial Intelligence in
Proceedings

The Australian Fair Work Commission has introduced a new Guidance Note on the Use of Generative
Artificial Intelligence in Commission Cases, which will apply from 20 October 2026. The guidance
responds to concerns that artificial intelligence may generate inaccurate, misleading or fabricated
material that could enter employment proceedings. Parties using generative artificial intelligence to
prepare documents will have to disclose that it was used and explain how it contributed to the document.
They must also undertake verification to ensure that factual statements, evidence, legislation, cases,
textbooks, articles, and quotations are genuine and accurately represented. Professional representatives,
including lawyers and human resources professionals, are expected to provide hyperlinks to cited case
law where such links are available. Witness statements and declarations prepared with artificial
intelligence must still reflect the witness's own knowledge, words, and truthful account.

Commercial
Queensland Court Clarifies the Limits of an Executor’s Discretion

The Queensland Supreme Court has considered the extent to which an executor may exercise discretion
when administering an estate in McKay v Queensland Ballet Company [2026] QSC 137. The dispute
concerned a testamentary direction under which the residue of the estate was to be given to a significant
Queensland contemporary dance company for a scholarship, with the choice of organization left to the
trustee's discretion. The decision illustrates that courts will generally respect an executor's decision where
the executor acts honestly, for a proper purpose and after genuinely considering relevant matters.
The role can become particularly complex where an estate contains companies, trusts, self-managed
superannuation funds, or substantial shareholdings. Executors may have to exercise corporate voting
rights, continue businesses, deal with trust structures, and make decisions concerning superannuation
benefits. The case demonstrates the importance of selecting a capable executor where an estate contains
complex commercial or investment interests.

| caNADA

Employment and Labour

Ontario Court Clarifies When Employment Termination Clauses Will Be Enforced

The Ontario Court of Appeal has brought greater certainty to the interpretation of employment termination
provisions in Baker v Van Dolder's Home Team Inc., 2026 ONCA 568, which also determined the appeal
in Li v Wayfair Canada ULC. 2025 ONSC 2959, The court held that termination clauses containing
wording such as “at any time” or “for any reason” should not automatically be treated as invalid under
the Employment Standards Act, 2000. Instead, an employment agreement must be read as a whole, taking
account of its wording, surrounding circumstances, and the objective intention of the parties. In Baker, the
court found that the termination provision was intended to provide the employee with at least the
minimum statutory entitlements required by the Employment Standards Act, 2000. In Li, the court similarly
upheld the termination provision because the agreement repeatedly tied the employee's entitlements to
statutory minimum standards.
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Ontario Court Protects Continued Vesting Of Restricted Stock Units During Notice Period

The Ontario Court of Appeal has held that restricted stock units cannot simply be forfeited during the
statutory notice period where doing so would alter a term or condition of employment. In Wigdor v
Facebook Canada Ltd., 2026 ONCA 572, the court considered restricted stock units granted to an
employee who was later dismissed without cause. The court relied on Section 60(1)(a) of the
Employment Standards Act, 2000, S.0. 2000, Chapter 41, which prevents an employer from altering a
term or condition of employment during the statutory notice period. The court found that contractual
provisions causing the employee's unvested restricted stock units to be forfeited immediately upon
termination were inconsistent with that statutory protection. The employee was therefore entitled to
damages representing the restricted stock units that would have vested during the 10-month common
law notice period.

Employment And Labour
British Columbia Tribunal Finds Gender Pay Difference Was Not Established As Sex Discrimination

The British Columbia Human Rights Tribunal has considered a complaint concerning a substantial
difference between the remuneration of a female employee and the salaries paid to two men who
previously occupied a comparable management position. In Sherrer v Mt. Baldy Resort Inc. and another
(No. 2), 2026 BCHRT 117, the Tribunal concluded that the wage difference did not, on the evidence
before it, amount to discrimination based on sex. Caroline Sherrer worked at Mt. Baldy Resort and
performed extensive operational responsibilities, while two male managers had previously held senior
roles with different remuneration arrangements. The Tribunal examined the actual circumstances
surrounding the positions, rather than treating the difference in compensation as conclusive evidence of
discriminatory treatment. The decision demonstrates that a gender-related pay disparity does not
automatically establish unlawful discrimination without evidence connecting the difference to a protected
ground.

Federal Equal Pay Rules For Federally Regulated Employers Take Effect In October

New equal treatment requirements for federally regulated employers are scheduled to come into force on
20 October 2026 following amendments introduced through Bill C-86, Budget Implementation Act,
2018, No. 2, which amended the Canada Labour Code. Sections 182.1 and 182.2 of the Canada Labour
Code will restrict employers from paying employees different wage rates based on employment status
where employees work in the same establishment and perform substantially the same kind of work under
comparable conditions. Differences may still be justified through recognised systems based on seniority,
merit or the quantity or quality of production, provided the system applies consistently and its details
are communicated or made available to employees. Employees will be able to request a review of their
wage rate, after which the employer will generally have 90 days to provide a written response.

| cHINA

Corporate Finance

China Expands Oversight of Overseas Investment, Offshore Trusts and Cross-Border Mobility

China has introduced a series of measures in 2026 that strengthen its regulation of cross-border assets
and activities involving Chinese residents and businesses. The Provisions of the State Council on
Outbound Investment, issued as State Council Order No. 837, expressly bring resident individuals within
the scope of the outbound investment framework. The announcement addresses tax treatment at different
stages of an offshore trust, including the transfer of assets into the trust and income generated through the
trust. In addition, State Council Order No. 841, concerning exit and entry administration, is scheduled to
take effect on 15 September 2026. Together, these measures show a broader regulatory focus on
overseas assets, offshore structures, taxation, and cross-border economic interests rather than merely
monitoring corporate capital transfers.
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| HoNG KONG

Arbitration And Alternative Dispute Resolution

Hong Kong Courts Require Substantial Security When Arbitration Enforcement Is Delayed

The Hong Kong Court of First Instance has issued a series of decisions demonstrating its willingness to
require substantial security where enforcement of an arbitral award is delayed by challenges to the
award. In COB v FCD [2026] HKCFI 4162, the court considered security in the context of a challenge to
enforcement in Hong Kong, while MB v HB [2026] HKCFI 4437 and TC v LC [2026] HKCFI 4304
concerned challenges and set-aside proceedings at the arbitral seat. The court considered factors
including the strength of the underlying challenge, the position of the supervisory court at the seat and
the prejudice that delay could cause to the successful award creditor. The security ordered represented
significant proportions of the relevant awards, including amounts reaching 70 percent of the principal in
one matter. In other proceedings, security involved a substantial upfront payment followed by recurring
monthly payments.

| sINGAPORE

Information Technology and Data Protection

Singapore Authorities Issue Guidance On Safe Use Of Generative Artificial Intelligence

The Cyber Security Agency of Singapore and the Infocomm Media Development Authority issued a joint
advisory on 28 July 2026 addressing the safe and secure use of generative artificial intelligence. The
advisory is primarily directed at individuals but also has practical relevance for employers and
organisations whose personnel use artificial intelligence systems for work. It focuses on three principal
concerns: protecting personal information, checking the accuracy of artificial intelligence-generated
material and maintaining appropriate boundaries when interacting with artificial intelligence systems.
Users are advised not to disclose identification numbers, residential addresses, financial information,
medical records or other sensitive information to artificial intelligence tools without proper justification.
The guidance also cautions against uploading confidential workplace material or sensitive business
information without appropriate authorization.

| KOREA
Banking

South Korea Strengthens Registration and Anti-Money Laundering Rules for Virtual Asset Service
Providers

South Korea has strengthened the regulatory framework applicable to virtual asset service providers
through amendments to the Enforcement Decree of the Act on Reporting and Using Specified Financial
Transaction Information, which took effect in part on 20 August 2026. The underlying Act on Reporting
and Using Specified Financial Transaction Information was enacted in 2001 and forms a central part of
South Korea's anti-money laundering framework. The amended rules expand scrutiny of major
shareholders during the registration process and introduce additional requirements concerning financial
soundness and internal control systems.
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Company And Commercial Law

Korean Fair Trade Commission Targets Unfair Refund Restrictions in Standard Contracts

The Korea Fair Trade Commission has continued its enforcement against unfair standard contract
provisions under the Act on the Regulation of Terms and Conditions, Act No. 3922 of 1986. Recent
enforcement has focused on businesses that attempted to prevent customers from obtaining refunds after
a specified period or after receiving part of a membership or subscription benefit. Examples included
restrictions imposed by fan club subscription services, concert subscription businesses, prepaid medical
service providers, fitness centre operators and gift certificate businesses. The Korea Fair Trade
Commission found that such clauses could effectively turn the full subscription price into a penalty for
cancellation or withdrawal. It considered the provisions problematic where they imposed excessive
liability on customers, restricted statutory rights of termination or rescission or placed consumers at an
unfair disadvantage.

| THAILAND

Company And Commercial Law

Thailand Expands Foreign Participation In Selected Service Businesses

Thailand has further liberalized its foreign business regime by exempting additional activities from
licensing requirements under the Foreign Business Act, B.E. 2542 (1999). The legislation generally
restricts foreign participation in specified business categories unless the relevant foreign operator obtains
a foreign business licence or foreign business certificate or qualifies for an applicable exemption. Particular
attention has been given to List 3 (21), which covers a broad category of “other service businesses”. Two
new ministerial regulations have now been introduced to remove certain activities from the additional
licensing burden imposed by the Foreign Business Act. The changes reflect Thailand's approach of
allowing foreign participation where sector-specific legislation already provides adequate regulatory
supervision.

| usa
Banking

Bank Regulators Adopt New Material Risk Standard for Unsafe and Unsound Practices

The Office of the Comptroller of the Currency and the Federal Deposit Insurance Corporation have issued
a joint final rule designed to make bank supervision more focused on material financial risks. The rule
establishes a formal definition of an “unsafe or unsound practice” for purposes of Section 8 of the Federal
Deposit Insurance Act, 12 United States Code Section 1818. Under the new approach, the focus is on
practices that conflict with generally accepted standards of prudent banking and could materially harm an
institution or create a material risk of loss to the Deposit Insurance Fund. The agencies have also
introduced greater consistency in the way Matters Requiring Attention are identified and communicated
during examinations. The changes are intended to move supervisory attention away from minor
procedural or documentation issues where those matters do not present material financial risk.
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Capital Markets

Securities And Exchange Commission Creates Dedicated Financial Reporting And Accounting
Enforcement Unit

The United States Securities and Exchange Commission has established a specialised Financial
Reporting and Accounting Unit within its Division of Enforcement. Announced on 5 August 2026, the unit
is intended to concentrate legal and accounting expertise on cases involving financial reporting fraud,
accounting misconduct and auditing violations. The new structure brings together resources that were
previously distributed across headquarters and regional offices. The unit will be staffed by both lawyers
and accountants with specialist knowledge of financial reporting, accounting and auditing requirements
under federal securities laws. The initiative reflects a renewed enforcement focus on the quality of public
company reporting, disclosure practices and accounting controls. Public companies should therefore
review their financial reporting systems, internal controls, disclosure procedures and accounting
policies in light of the regulator's stated enforcement priorities.

Corporate Sustainability

New European Sustainability Reporting Standard Could Affect Hundreds Of United States
Multinationals

United States multinational companies are reviewing the proposed European Sustainability Reporting
Standards for non-European Union entities, known as ESRS-40a, following the release of exposure drafts
for public comment. The proposed framework is relevant to certain third-country parent undertakings that
fall within the reporting requirements of the Corporate Sustainability Reporting Directive. Following
changes introduced through the European Union's Omnibus | reforms, the relevant thresholds have been
revised, reducing the number of companies likely to be captured. A non-European Union parent may
nevertheless face reporting obligations where it generates more than 450 million euros of European
Union net turnover for each of its previous 2 financial years and has an eligible European Union
subsidiary or branch exceeding the applicable turnover threshold. The relevant provision is Article 40a(1)
of the Corporate Sustainability Reporting Directive.

Consumer Protection

Federal Trade Commission Secures $4 Million Settlement Over Alleged Unauthorized Vehicle Fees

The United States Federal Trade Commission and the Connecticut Attorney General have reached a $4
million settlement with Manchester City Nissan and related parties over allegations involving
unauthorized consumer charges. The enforcement action concerned claims that customers were charged
additional amounts for services and products, including fees connected with vehicles that had already
been marketed as certified pre-owned vehicles. The authorities also alleged that certain additional
products, including total loss protection, were included in financing arrangements without consumers'
informed consent. Under the proposed settlement, the defendants must provide $4 million in consumer
redress and comply with requirements designed to make the total vehicle price more prominent and
transparent. The order also requires express and informed consent for each additional charge and
imposes continuing compliance and recordkeeping obligations. The enforcement action demonstrates
that price transparency and unauthorized fees remain significant areas of consumer protection
enforcement in the United States automobile market.
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Corporate Governance

Delaware Court Reinforces High Threshold For Bad Faith Claims Against Corporate Directors

The Delaware Court of Chancery has reaffirmed the demanding standard shareholders must satisfy when
bringing bad faith oversight claims against corporate directors. In In re The Boeing Company
Derivative Litigation, Consolidated Civil Action No. 2024-1210-MTZ, Memorandum Opinion (Del. Ch.
Aug. 13, 2026), the court considered claims arising from an incident involving a Boeing aircraft and
allegations concerning board oversight of safety and quality systems. The court noted that Boeing had
established an Aerospace Safety Committee and a Product and Services Safety Organization and had
received extensive information concerning manufacturing and compliance risks. The court concluded that
the allegations did not establish the type of conscious dereliction necessary to sustain a bad faith
oversight claim. The ruling reinforces the principle that Delaware directors are not automatically liable
merely because a serious corporate risk materialises after the board has established oversight
mechanisms.

Copyright
Fifth Circuit Rejects Server Test And Adopts Transmit Requirement For Online Copyright Displays

The United States Court of Appeals for the Fifth Circuit has declined to adopt the so-called server test
when determining whether online framing or embedding infringes the public display right under copyright
law. In Emmerich Newspapers, Incorporated v Particle Media, Incorporated, No. 25-60550 (5th Cir.
Aug. 27, 2026), the court instead articulated what it called the “transmit requirement” for assessing
whether a website operator has violated the exclusive public display right. The dispute involved a news
aggregation service that displayed articles from another publisher through framing and linking
technology. The court considered Section 106(5) of the Copyright Act of 1976 as well as the provisions
concerning copyright management information under the Digital Millennium Copyright Act, 1998.
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	Manupatra Weekly wrap
	CASE LAWS
	ARBITRATION
	Delhi High Court lays down guidelines for insufficiently stamped arbitral awards
	The Delhi High Court has directed its registry to impound insufficiently stamped domestic arbitral awards, ruling that delayed payment of stamp duty cannot cure the defect, and the statutory penalty cannot be waived or reduced.


	BANKING
	Supreme Court: Banks Can invoke SARFAESI for loans acquired from NBFCs
	The Supreme Court has observed that banks can invoke the SARFAESI Act, 2002, to recover debts assigned by NBFCs, even if the NBFCs were not covered under the Act when the loans were originated.

	Supreme Court acquits former Indian Bank Manager, calls CBI Case ‘Fabricated’
	The Supreme Court has acquitted a former Indian Bank Branch Manager in a 1991 loan fraud case, holding that the CBI failed to properly frame and prove its case. The Court also sought a report from the bank over its alleged failure to return surplus auction proceeds to those legally entitled to them.




	CONTEMPT OF COURTS
	Supreme Court: Clarificatory statement does not constitute a binding undertaking for contempt proceedings
	The Supreme Court has observed that a clarificatory statement made in court cannot amount to an unconditional undertaking for contempt unless it is a solemn, express and unequivocal commitment intended to be acted upon by the court.


	CONSTITUTION
	Supreme Court applies doctrine against Reformatio in Peius in Saudi airlines tax penalty case
	M/S. Saudi Arabian Airlines Vs. Union of India & Ors., Dated: 01.09.2026, (MANU/SC/0970/2026; 2026 INSC 933)
	The Supreme Court, while allowing an appeal by Saudi Arabian Airlines against a penalty imposed for delayed payment of Foreign Travel Tax, discussed the doctrine against reformatio in peius, holding that a party should not be placed in a worse position merely for pursuing a statutory remedy.

	Supreme Court: Certiorari can quash a tribunal decision that is grossly perverse
	The Supreme Court has observed that High Courts exercising certiorari jurisdiction under Article 226 may interfere with a Tribunal’s order where its findings are unsupported by material or documentary evidence.

	J&K High Court: Bar associations are not ‘State’ under Article 12 and are outside writ jurisdiction
	J&K and Ladakh High Court has observed that writ jurisdiction under Article 226 cannot be invoked to resolve a Bar Association’s internal election disputes, as a Bar Association or Bar body is not “State” within the meaning of Article 12 of the Constitution.
	31 Aug- 5 Sept 2026



	CRIMINAL
	Supreme Court  sets aside 21-Year-Old conviction after finding accused was juvenile
	Mahavir @ Avnish Vs. The State Of Madhya Pradesh, Dated: 02.09.2026, (MANU/SC/0975/2026; 2026 INSC 942)
	The Supreme Court has raised concern over the growing number of cases where claims of juvenility are being raised for the first time before it, observing that the trend reflects a serious gap in the understanding and implementation of the Juvenile Justice Acts by the police and courts. The Court has set aside the 21-year-old conviction of a man after it was established that he was a juvenile at the time of the offence. The Court held that once his juvenility had been determined by the Juvenile Justice Board, the High Court was required to deal with his case in accordance with the legal framework applicable to children in conflict with law.

	Supreme Court: Gujarat Prohibition Act Does Not Bar Interim Release of Seized Vehicle
	M/S ABC Express Vs. State of Gujarat, Dated: 02.09.2026, (MANU/SC/0984/2026; 2026 INSC 940)
	The Supreme Court has observed that Section 98(2) of the Gujarat Prohibition Act, 1949 does not impose an absolute bar on releasing a seized vehicle to its owner pending trial, even when the recovered liquor exceeds the prescribed limit. The Court set aside orders denying interim custody of the truck and directed its release upon furnishing security.

	Supreme Court: Guilt cannot be presumed from collusion allegations against investigating officer
	Dhrub Singh Etc. Vs. The State of Bihar, Dated: 01.09.2026, (MANU/SC/0969/2026; 2026 INSC 935)
	The Supreme Court has observed that “A faulty investigation cannot inure to the benefit of the accused, but when there is no reliable evidence, merely because the I.O was recalcitrant or a complaint of collusion was raised against him, the Court cannot presume the guilt of the accused.”

	Supreme Court: Multiple cases alone cannot justify an externment order
	The Supreme Court has observed that multiple cases alone cannot justify an externment order, calling it an extraordinary measure. It quashed the order against a man for failure to comply with the mandatory notice and hearing requirements under Section 8 of the Chhattisgarh Rajya Suraksha Adhiniyam, 1990.

	Supreme Court: Informant’s consent is not required to quash a case settled with the victim
	The Supreme Court has observed that criminal proceedings involving non-compoundable offences may be quashed after settlement with the actual victim, and the consent of an informant who is not the victim is not required.
	31 Aug- 5 Sept 2026



	Delhi High Court:  Absence of “Penetration” word in child victim’s testimony no ground for rape acquittal
	Kerala High Court: Kissing a child’s penis constitutes penetrative sexual assault under POCSO
	Kerala High Court: Minor’s consent or relationship with accused holds no relevance under POCSO Act
	Delhi High Court: Police cannot pick and choose among accused persons for arrest
	Orissa High Court: Article 22(1) arrest rights pre-exist, written grounds ruling not prospective
	31 Aug- 5 Sept 2026
	FAMILY
	Bombay High Court: ‘Joint Parenting’ Not recognised under Indian Law; child welfare paramount
	X Vs. Y, Dated: 01.09.2026, (MANU/MH/5745/2026)
	The Bombay High Court has observed that ‘joint parenting’ is not recognized under Indian child custody laws, where the child’s welfare is paramount, and quashed a Family Court order granting parents equal 50:50 visitation and vacation access.

	Delhi High Court: Husband cannot reopen settled marital disputes to avoid maintenance liability
	X Vs. Y, Dated: 31.08.2026, (MANU/DE/6392/2026; 2026:DHC:7277)
	The Delhi High Court has observed that a husband cannot reopen a marital dispute already decided to avoid maintenance under Section 125 CrPC. It dismissed his challenge to a Family Court in order to direct him to pay maintenance to his wife.

	Supreme Court stresses cooperative federalism between Centre, Tamil Nadu on purse seine fishing
	The Supreme Court has observed that “Laws, Rules and Regulations addressing the issue of access to EEZ for fishing using purse seine nets, transiting through the territorial waters of the State have come into force and are operating. For effective and efficient implementation of these rules and regulations, it is necessary for the Union and the State to abide by the principle of cooperative federalism. The Union as well as the State administration, are the duty bearers not only to implement the respective regulations within their province, but also to ensure that the stakeholders have easy access and efficient clearance of their applications to pursue their fundamental rights under Article 19(1)(g) of the Constitution of India, of course subject to reasonable regulations.”


	PROPERTY
	Delhi High Court: GPA holder cannot claim ownership and must remit sale proceeds to principal
	Bhisham Mehta Vs. Mrs. Gita Vig & Ors., Dated: 31.08.2026, (MANU/DE/6368/2026; 2026:DHC:7295)
	The Delhi High Court has observed that a GPA creates only an agency and does not transfer ownership in immovable property. It upheld a decree directing a GPA holder to pay Rs. 1.01 crore to his sister-in-law’s legal heirs as her share of the property’s sale proceeds.
	31 Aug- 5 Sept 2026



	LIMITATION
	Supreme Court: Limitation Act inapplicable to revisions under Karnataka Land Revenue Act
	The Supreme Court has observed that the Limitation Act, 1963 cannot override the three-year limitation prescribed under the Karnataka Land Revenue Act, 1964, rejecting a revision that initiated a fresh land inquiry beyond the statutory period.


	NARCOTICS
	Allahabad High Court: Codeine Syrup used for intoxication attracts NDPS Act despite permissible limits
	Bhola Prasad Vs. State of U.P., Dated: 01.09.2026, (; 2026:AHC:181872)
	The Allahabad High Court has observed that the Narcotic Drugs and Psychotropic Substances Act, 1985 applies to codeine cough syrup possessed, transported or sold for intoxication, even within permissible limits, as diversion from genuine medical use removes the statutory exemption.


	SERVICE
	Delhi High Court: University can withhold appointments pending NTA Exam unfair means enquiry
	University Of Delhi and Anr. Vs. Deepak & Ors., Dated: 02.09.2026, (MANU/DE/6458/2026; 2026:DHC:7413-DB)
	The Delhi High Court has ruled that a university may defer appointments while probing suspected unfair means in an NTA recruitment exam, especially where serious doubts arise over the authenticity of the declared merit list.
	31 Aug- 5 Sept 2026
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	ELECTION
	03.09.2026
	The Madras High Court has ruled that allegations of EVM malfunction affecting an election result cannot be examined through a writ petition and must instead be challenged through an election petition under Article 329(b) of the Constitution of India.


	ELECTRICITY
	03.09.2026
	The Supreme Court has permitted NGO Energy Watchdog to join proceedings against companies accused of illicit electricity consumption, amid concerns over the reliability of the inquiry conducted by Jharkhand Bijli Vitran Nigam Limited.

	MEDIA AND ENTERTAINMENT
	01.09.2026
	The Gujarat-based NGO Justice on Trial has withdrawn its Rs.10,000 crore defamation lawsuit against the BBC over its documentary on Prime Minister Narendra Modi, alleging reputational harm.

	NARCOTICS
	31.08.2026
	The Punjab and Haryana High Court has granted default bail to two accused under the Narcotic Drugs and Psychotropic Substances Act, 1985 holding that investigation-extension orders issued without notice or hearing cannot defeat their statutory bail rights.

	SERVICE
	01.09.2026
	The Madras High Court has held that a daughter cannot be denied compassionate appointment merely for being married and living separately before her parent’s death, ruling that such an approach is discriminatory and arbitrary.
	31 Aug- 5 Sept 2026


	NOTIFICATION UPDATES
	CENTRAL
	RESERVE BANK OF INDIA
	Press Release No.: 2026-2027/998, Dated: 31.08.2026, MANU/RPRL/0528/2026
	Notification No.: DOR.MRG.REC.No.217/00-00-011/2026-2027 RBI/2026-2027/249, Dated: 02.09.2026, MANU/RMIC/0424/2026
	The Reserve Bank of India has amended the Reserve Bank of India (Urban Co-operative Banks – Classification, Valuation and Operation of Investment Portfolio) Directions, 2025, to enable Urban Co-operative Banks (UCBs) to acquire membership of the Indian Digital Payment Intelligence Corporation (IDPIC) by permitting investment in its equity shares. The amendment also includes IDPIC among the specified entities in which UCBs may invest in equity shares where necessary for acquiring membership.

	MINISTRY OF COMMERCE AND INDUSTRY
	Public Notice No.: 28/2026-2027, Dated: 01.09.2026, MANU/DGFT/0162/2026
	The Ministry of Commerce and Industry has announced the application and allocation process for the remaining 2,02,550 MT of raw sugar under the TRQ scheme. Eligible millers and refiners can apply online within seven days, with allocations made daily based on demand and availability. If demand exceeds the available quota, a pro-rata allocation will be applied.
	Press Information Bureau, Dated: 01.09.2026, MANU/PIBU/1075/2026

	The Directorate General of Foreign Trade (DGFT) has introduced an automated system for issuing Free Sale and Commerce Certificates to exporters, aiming to enhance the ease of doing business. This initiative is expected to reduce processing time and compliance burdens by minimizing manual intervention, while maintaining necessary verification for certain applications.

	MINISTRY OF FINANCE
	Notification No.: 73/2026-Customs (N.T.), Dated: 01.09.2026, MANU/CUSN/0073/2026
	The Sea Cargo Manifest and Transshipment (Third Amendment) Regulations, 2026, issued by the Central Board of Indirect Taxes and Customs, amends the 2018 regulations, specifically updating the entry for Sr. No. 6 in the table to "31.10.2026". These amendments come into effect from 01.09.2026.
	31 Aug- 5 Sept 2026

	Circular No.: 38/2026-Customs, Dated: 01.09.2026, MANU/CUCR/0039/2026

	The Sea Cargo Manifest and Transhipment Regulations (SCMTR), 2018, are set to be operational from 01.09.2026 across various ports in a phased manner. Stakeholders are encouraged to file electronic messages in the Customs Automated System for efficient cargo clearance, with no penal actions during the transition phase. The implementation schedule is detailed in Annexure A.
	Notification No.: 72/2026-Customs (N.T.), Dated: 31.08.2026, MANU/CUSN/0072/2026

	The Ministry of Finance has amended Notification No. 36/2001-Customs to substitute tariff value tables for specified goods, effective from 01.09.2026. The changes include updated tariff values for items like crude palm oil, RBD palm oil, crude soya bean oil, brass scrap, gold, silver, and areca nuts.

	MINISTRY OF CORPORATE AFFAIRS
	General Circular No.: 04/2026, Dated: 31.08.2026, MANU/DCAF/0024/2026

	MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
	Press Information Bureau, Dated: 01.09.2026, MANU/PIBU/1078/2026
	The Indian government has reduced the sugar stock holding limit for dealers from 4,000 to 2,000 quintals, effective from 15.09.2026 to 30.09.2026, to curb hoarding and ensure price stability. Exceptions apply to Kolkata, where the limit remains at 4,000 quintals due to regional supply needs. This measure aims to maintain adequate sugar availability and prevent speculative trading.

	MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
	Press Information Bureau, Dated: 01.09.2026, MANU/PIBU/1079/2026
	31 Aug- 5 Sept 2026

	MINISTRY OF COMMUNICATIONS
	Press Information Bureau, Dated: 31.08.2026, MANU/PIBU/1073/2026

	MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY
	Notification No.: W-38/6/2025-IPHW, Dated: 31.08.2026, MANU/EINT/0028/2026
	Semicon 2.0 provides fiscal and infrastructure support for semiconductor design, manufacturing, packaging, materials, equipment, R&D and talent development. Eligible companies, startups and MSMEs may receive funding and incentives, subject to prescribed investment, revenue, technology and ownership criteria. Design beneficiaries must retain IP and comply with security and export-control requirements.
	Businesses should assess eligibility, align projects with scheme conditions, and monitor ISM for application windows and detailed guidelines.


	INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY
	Press Release, Dated: 01.09.2026, MANU/IRDA/0038/2026
	The Insurance Regulatory and Development Authority of India (IRDAI) has proposed a 'Public Insurance Registry' (PIR) as a Digital Public Infrastructure to enhance the insurance ecosystem's connectivity, transparency, and efficiency. The PIR aims to facilitate growth, inclusion, and financial resilience by addressing information gaps and enabling better product discovery, policy management, and claims experiences. Public feedback is being sought to refine the framework and ensure its effective implementation.

	MINISTRY OF WOMEN AND CHILD DEVELOPMENT
	Press Information Bureau, Dated: 01.09.2026, MANU/PIBU/1074/2026
	The Central Adoption Resource Authority (CARA) has launched the Adoption Awareness 2026 theme to promote legal adoption and discourage illegal practices. The initiative emphasizes the importance of legal, safe, and transparent adoption processes, involving various stakeholders to ensure child protection and adherence to legal procedures. Year-round outreach activities and workshops aim to strengthen awareness and coordination at all levels.

	MINISTRY OF INFORMATION AND BROADCASTING
	Notification No.: GSR773(E), Dated: 02.09.2026, MANU/INBR/0007/2026
	The proposed Telecommunications (Television, Radio and Associated Services) Rules, 2026 outline penalties for various broadcasting violations, such as the unauthorized transfer of authorizations, offering unregistered platform services, and modifying channel identity without approval. The draft rules categorize these violations based on their severity, with the aim of enforcing compliance with broadcasting regulations. The draft rules have been published for public consultation. Inputs, comments, or suggestions may be submitted by 02.10.2026.
	31 Aug- 5 Sept 2026

	MINISTRY OF CIVIL AVIATION
	Press Information Bureau, Dated: 02.09.2026, MANU/PIBU/1081/2026
	The Union Minister of Civil Aviation reviewed measures to simplify and automate the No Objection Certificate (NOC) process to promote ease of doing business in the civil aviation sector. The focus is on making the process hassle-free, transparent, and automated, with minimal manual intervention, while ensuring aviation safety. The Minister directed the implementation of these reforms within 15 days to facilitate infrastructure development and economic growth.

	MINISTRY OF HEALTH AND FAMILY WELFARE
	Press Information Bureau, Dated: 02.09.2026, MANU/PIBU/1083/2026
	The Union Health Ministry is enhancing Allied and Healthcare education by introducing new and restructured degrees under the National Commission for Allied and Healthcare Professions framework. This initiative aims to standardize curricula, improve professional standards, and align with global qualifications, thereby fostering a skilled healthcare workforce and providing clearer career pathways for students.


	STATE
	PARLIAMENTARY AFFAIRS AND LEGISLATION SECRETARIAT
	Notification No.: DPAL 18 SHASHANA 2026, Dated: 01.09.2026, MANU/SNKE/0205/2026
	The Karnataka Goods and Services Tax (Amendment) Act, 2026 revises the treatment of post-supply discounts, permitting tax adjustment through credit notes where recipients reverse attributable input tax credit. It also expands refund provisions, including unutilised ITC and specified export-related cases. These changes affect GST accounting, credit-note processing and refund claims. Businesses should update GST systems and procedures to ensure correct ITC reversal, credit-note and refund compliance.

	LEGISLATIVE ASSEMBLY SECRETARIAT
	Notification No. : Vi.Sa.-Vidhayayan-Vidheyak/1-27/2026, Dated: 01.09.2026, MANU/SNHP/0280/2026
	The Himachal Pradesh Goods and Services Tax (Amendment) Bill, 2026 aligns state GST provisions with the Central framework on post-supply discounts, enabling credit notes where recipients reverse attributable ITC. It also expands specified refund provisions, including unutilised ITC and certain export-related claims. The changes will affect GST accounting, credit-note processing, and refund procedures once notified. Businesses should review GST processes and prepare for ITC reversal, credit-note, and refund compliance.
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	INTERNATIONAL UPDATES
	AUSTRALIA
	Capital Markets
	Australia Moves Toward More Innovative and Globally Competitive Capital Markets
	Australia is examining how its capital markets should adapt to technological change, international competition and evolving investor expectations. On 30th June 2026, the Australian Securities and Investments Commission released Report 835, Innovation in Financial Markets and Financial Market Infrastructure, prepared by the Digital Finance Cooperative Research Centre. The Australian Securities and Investments Commission also convened a roundtable involving 32 participants from regulators, financial institutions, exchanges, investment managers, digital asset businesses, registries and academia. Discussions focused on tokenisation, artificial intelligence, market infrastructure, liquidity and cross-border competition. Participants stressed that Australia needs modern and reliable financial infrastructure if it is to remain attractive to domestic and international capital.

	Company And Commercial
	Australian Government Seeks Changes to Make Climate Disclosure Requirements More Efficient
	The Australian Treasury has opened a consultation on reforms intended to make the country’s mandatory sustainability reporting framework more practical and less costly for businesses. The proposals examine whether the existing assurance requirements should be retained, delayed, or adjusted according to the maturity of individual reporting metrics. One option would retain limited assurance without moving to reasonable assurance, while another would postpone the transition from 2030 to 2035. A further proposal would introduce different assurance levels depending on the reliability and maturity of particular sustainability information, such as Scope 1 and Scope 2 emissions. The Treasury is also considering additional guidance on concepts contained in Australian Sustainability Reporting Standard AASB S2, including the meaning of “undue cost or effort”.

	Employment and Labour
	Fair Work Commission Advances Formal Work from Home Arrangements Under Clerks Award
	The Australian Fair Work Commission has decided to introduce a working from home provision into the Clerks - Private Sector Award 2020. The decision was issued by a Full Bench on 27 August 2026 in Working from home - Clerks - Private Sector Award 2020, [2026] FWCFB 225. The proposed arrangement would create a formal process through which eligible employees may seek to work from home or another employer-approved location. Requests would need to identify the proposed working days and be made in writing. Employers and employees could agree to limited modifications concerning matters such as ordinary hours, rest and meal breaks, shift arrangements and time off in lieu of overtime. Any agreement would need to record the approved location, working days, commencement date and arrangements for ending the agreement. The Fair Work Commission is accepting submissions on the draft determination until 17 September 2026, meaning the proposed provision is not yet the final operative wording.
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	Fair Work Commission Introduces Mandatory Safeguards for Generative Artificial Intelligence in Proceedings

	The Australian Fair Work Commission has introduced a new Guidance Note on the Use of Generative Artificial Intelligence in Commission Cases, which will apply from 20 October 2026. The guidance responds to concerns that artificial intelligence may generate inaccurate, misleading or fabricated material that could enter employment proceedings. Parties using generative artificial intelligence to prepare documents will have to disclose that it was used and explain how it contributed to the document. They must also undertake verification to ensure that factual statements, evidence, legislation, cases, textbooks, articles, and quotations are genuine and accurately represented. Professional representatives, including lawyers and human resources professionals, are expected to provide hyperlinks to cited case law where such links are available. Witness statements and declarations prepared with artificial intelligence must still reflect the witness's own knowledge, words, and truthful account.

	Commercial
	Queensland Court Clarifies the Limits of an Executor’s Discretion
	The Queensland Supreme Court has considered the extent to which an executor may exercise discretion when administering an estate in McKay v Queensland Ballet Company [2026] QSC 137. The dispute concerned a testamentary direction under which the residue of the estate was to be given to a significant Queensland contemporary dance company for a scholarship, with the choice of organization left to the trustee's discretion. The decision illustrates that courts will generally respect an executor's decision where the executor acts honestly, for a proper purpose and after genuinely considering relevant matters. The role can become particularly complex where an estate contains companies, trusts, self-managed superannuation funds, or substantial shareholdings. Executors may have to exercise corporate voting rights, continue businesses, deal with trust structures, and make decisions concerning superannuation benefits. The case demonstrates the importance of selecting a capable executor where an estate contains complex commercial or investment interests.


	CANADA
	Employment and Labour
	Ontario Court Clarifies When Employment Termination Clauses Will Be Enforced
	The Ontario Court of Appeal has brought greater certainty to the interpretation of employment termination provisions in Baker v Van Dolder’s Home Team Inc., 2026 ONCA 568, which also determined the appeal in Li v Wayfair Canada ULC. 2025 ONSC 2959, The court held that termination clauses containing wording such as “at any time” or “for any reason” should not automatically be treated as invalid under the Employment Standards Act, 2000. Instead, an employment agreement must be read as a whole, taking account of its wording, surrounding circumstances, and the objective intention of the parties. In Baker, the court found that the termination provision was intended to provide the employee with at least the minimum statutory entitlements required by the Employment Standards Act, 2000. In Li, the court similarly upheld the termination provision because the agreement repeatedly tied the employee's entitlements to statutory minimum standards.
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	Ontario Court Protects Continued Vesting Of Restricted Stock Units During Notice Period

	The Ontario Court of Appeal has held that restricted stock units cannot simply be forfeited during the statutory notice period where doing so would alter a term or condition of employment. In Wigdor v Facebook Canada Ltd., 2026 ONCA 572, the court considered restricted stock units granted to an employee who was later dismissed without cause. The court relied on Section 60(1)(a) of the Employment Standards Act, 2000, S.O. 2000, Chapter 41, which prevents an employer from altering a term or condition of employment during the statutory notice period. The court found that contractual provisions causing the employee's unvested restricted stock units to be forfeited immediately upon termination were inconsistent with that statutory protection. The employee was therefore entitled to damages representing the restricted stock units that would have vested during the 10-month common law notice period.

	Employment And Labour
	British Columbia Tribunal Finds Gender Pay Difference Was Not Established As Sex Discrimination
	The British Columbia Human Rights Tribunal has considered a complaint concerning a substantial difference between the remuneration of a female employee and the salaries paid to two men who previously occupied a comparable management position. In Sherrer v Mt. Baldy Resort Inc. and another (No. 2), 2026 BCHRT 117, the Tribunal concluded that the wage difference did not, on the evidence before it, amount to discrimination based on sex. Caroline Sherrer worked at Mt. Baldy Resort and performed extensive operational responsibilities, while two male managers had previously held senior roles with different remuneration arrangements. The Tribunal examined the actual circumstances surrounding the positions, rather than treating the difference in compensation as conclusive evidence of discriminatory treatment. The decision demonstrates that a gender-related pay disparity does not automatically establish unlawful discrimination without evidence connecting the difference to a protected ground.
	Federal Equal Pay Rules For Federally Regulated Employers Take Effect In October

	New equal treatment requirements for federally regulated employers are scheduled to come into force on 20 October 2026 following amendments introduced through Bill C-86, Budget Implementation Act, 2018, No. 2, which amended the Canada Labour Code. Sections 182.1 and 182.2 of the Canada Labour Code will restrict employers from paying employees different wage rates based on employment status where employees work in the same establishment and perform substantially the same kind of work under comparable conditions. Differences may still be justified through recognised systems based on seniority, merit or the quantity or quality of production, provided the system applies consistently and its details are communicated or made available to employees. Employees will be able to request a review of their wage rate, after which the employer will generally have 90 days to provide a written response.


	CHINA
	Corporate Finance
	China Expands Oversight of Overseas Investment, Offshore Trusts and Cross-Border Mobility
	China has introduced a series of measures in 2026 that strengthen its regulation of cross-border assets and activities involving Chinese residents and businesses. The Provisions of the State Council on Outbound Investment, issued as State Council Order No. 837, expressly bring resident individuals within the scope of the outbound investment framework. The announcement addresses tax treatment at different stages of an offshore trust, including the transfer of assets into the trust and income generated through the trust. In addition, State Council Order No. 841, concerning exit and entry administration, is scheduled to take effect on 15 September 2026. Together, these measures show a broader regulatory focus on overseas assets, offshore structures, taxation, and cross-border economic interests rather than merely monitoring corporate capital transfers.
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	HONG KONG
	Arbitration And Alternative Dispute Resolution
	Hong Kong Courts Require Substantial Security When Arbitration Enforcement Is Delayed
	The Hong Kong Court of First Instance has issued a series of decisions demonstrating its willingness to require substantial security where enforcement of an arbitral award is delayed by challenges to the award. In COB v FCD [2026] HKCFI 4162, the court considered security in the context of a challenge to enforcement in Hong Kong, while MB v HB [2026] HKCFI 4437 and TC v LC [2026] HKCFI 4304 concerned challenges and set-aside proceedings at the arbitral seat. The court considered factors including the strength of the underlying challenge, the position of the supervisory court at the seat and the prejudice that delay could cause to the successful award creditor. The security ordered represented significant proportions of the relevant awards, including amounts reaching 70 percent of the principal in one matter. In other proceedings, security involved a substantial upfront payment followed by recurring monthly payments.


	SINGAPORE
	Information Technology and Data Protection
	Singapore Authorities Issue Guidance On Safe Use Of Generative Artificial Intelligence
	The Cyber Security Agency of Singapore and the Infocomm Media Development Authority issued a joint advisory on 28 July 2026 addressing the safe and secure use of generative artificial intelligence. The advisory is primarily directed at individuals but also has practical relevance for employers and organisations whose personnel use artificial intelligence systems for work. It focuses on three principal concerns: protecting personal information, checking the accuracy of artificial intelligence-generated material and maintaining appropriate boundaries when interacting with artificial intelligence systems. Users are advised not to disclose identification numbers, residential addresses, financial information, medical records or other sensitive information to artificial intelligence tools without proper justification. The guidance also cautions against uploading confidential workplace material or sensitive business information without appropriate authorization.


	KOREA
	Banking
	South Korea Strengthens Registration and Anti-Money Laundering Rules for Virtual Asset Service Providers
	South Korea has strengthened the regulatory framework applicable to virtual asset service providers through amendments to the Enforcement Decree of the Act on Reporting and Using Specified Financial Transaction Information, which took effect in part on 20 August 2026. The underlying Act on Reporting and Using Specified Financial Transaction Information was enacted in 2001 and forms a central part of South Korea's anti-money laundering framework. The amended rules expand scrutiny of major shareholders during the registration process and introduce additional requirements concerning financial soundness and internal control systems.
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	Company And Commercial Law
	Korean Fair Trade Commission Targets Unfair Refund Restrictions in Standard Contracts
	The Korea Fair Trade Commission has continued its enforcement against unfair standard contract provisions under the Act on the Regulation of Terms and Conditions, Act No. 3922 of 1986. Recent enforcement has focused on businesses that attempted to prevent customers from obtaining refunds after a specified period or after receiving part of a membership or subscription benefit. Examples included restrictions imposed by fan club subscription services, concert subscription businesses, prepaid medical service providers, fitness centre operators and gift certificate businesses. The Korea Fair Trade Commission found that such clauses could effectively turn the full subscription price into a penalty for cancellation or withdrawal. It considered the provisions problematic where they imposed excessive liability on customers, restricted statutory rights of termination or rescission or placed consumers at an unfair disadvantage.


	THAILAND
	Company And Commercial Law
	Thailand Expands Foreign Participation In Selected Service Businesses
	Thailand has further liberalized its foreign business regime by exempting additional activities from licensing requirements under the Foreign Business Act, B.E. 2542 (1999). The legislation generally restricts foreign participation in specified business categories unless the relevant foreign operator obtains a foreign business licence or foreign business certificate or qualifies for an applicable exemption. Particular attention has been given to List 3 (21), which covers a broad category of “other service businesses”. Two new ministerial regulations have now been introduced to remove certain activities from the additional licensing burden imposed by the Foreign Business Act. The changes reflect Thailand's approach of allowing foreign participation where sector-specific legislation already provides adequate regulatory supervision.


	USA
	Banking
	Bank Regulators Adopt New Material Risk Standard for Unsafe and Unsound Practices
	The Office of the Comptroller of the Currency and the Federal Deposit Insurance Corporation have issued a joint final rule designed to make bank supervision more focused on material financial risks. The rule establishes a formal definition of an “unsafe or unsound practice” for purposes of Section 8 of the Federal Deposit Insurance Act, 12 United States Code Section 1818. Under the new approach, the focus is on practices that conflict with generally accepted standards of prudent banking and could materially harm an institution or create a material risk of loss to the Deposit Insurance Fund. The agencies have also introduced greater consistency in the way Matters Requiring Attention are identified and communicated during examinations. The changes are intended to move supervisory attention away from minor procedural or documentation issues where those matters do not present material financial risk.
	31 Aug- 5 Sept 2026



	Capital Markets
	Securities And Exchange Commission Creates Dedicated Financial Reporting And Accounting Enforcement Unit
	Corporate Sustainability
	New European Sustainability Reporting Standard Could Affect Hundreds Of United States Multinationals
	Consumer Protection
	Federal Trade Commission Secures $4 Million Settlement Over Alleged Unauthorized Vehicle Fees
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	Corporate Governance
	Delaware Court Reinforces High Threshold For Bad Faith Claims Against Corporate Directors
	Copyright
	Fifth Circuit Rejects Server Test And Adopts Transmit Requirement For Online Copyright Displays
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